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The Deputy Minister of Natural 

Regources and Scientific Research 
(Shri K. D. MaiaTaya): (a) and (b). 
A statement is iaid on the Table of 
the House. [See Appendix VIII, 
annexure No. 691.

G rants to  Social W elfare Insti- 
TDTiONS IN B ihar

*̂ 2014. Th. Jugal Kishore Sinha: Will 
the Minister of Education be pleased 
to state the grants made to the various 
Social Welfare Institutions of Bihar by 
the Central Social Welfare Board?

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malavlya): A statement 

is placed on the Table of the House. 
rSee Appendix VIII, annexure No. 
701.

A ll-I ndia  W riters* Confsrbnce

*2018. Shri Muniswamy: Will the
Minister of Education be pleased to 
state;

(a) whether Government have given 
any assistance to the Third All-India 
Writers' Conference held at the Anna- 
malai University; and

(b) whether any representatives of 
Government participated in this Con­
ference?

The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) Yes, Sir.
A grant of Rs. 2500/- has been sanc­
tioned to the P. E. N., Bombay to meet 
the expenses in connection with the 
Conference.

(b) No.
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The Deputy Minister of Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) No, sir.

(b) There was no other organisa­
tion in Delhi which had as much 
experience of worlc and achievement 
in the field of Children’s literature as 
the Jamia Millia which has been 
working in the field of Social Edu­
cation and Children’s literature for 
over 30 years. Moreover, this work 
could be entrusted only to an organi­
sation which had the requisite edu­
cational experience and background.
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T5ic Depaty Miniitcr of Home 
Affairs (Shri Datar): (a) It is not
possible to assiiGfn a precise meaning 
to the words “stipulated term*\ Even 
When the tenure system operated it 
was more as a matter of general 
policy than of meticulous observance 
of any prescribed rules. Before the 
last War when officers were plenti­
ful and the Centre’s demands less 
pressing, many posts of and above 
the rank of Under Secretary in the 
Government of India were filled by 
officers taken on deputation from the 
provinces cn what was known as the 
“ tenure system” . The periods of tenure 
itself changed from time to time. 
Those prevailing just before the war 
were as follows:—

Secretary ... 5 year* with option to 
Central Government to 
extend for another 5 
years.

Joint Secretary ...........5 years
Deputy Secretary ... 4 years
Under Secretary..........3 years

Even in those days it was never clear­
ly decided whether an officer trans­
ferred from one post under the Cen­
tral Gov'ernment to another should 
be regarded as comtnencing a fresh 
tenure in the latter post. Actual prac­
tice varied in individual cases.

At that time a special cadre known 
as t^e Finance & Commerce Pool 

Cadte was also created with a view 
to provide for a more continuous and 
sipecialised training and experience 

needed for officers dealing with the 
activities of the Finance & Commerce

Ministries. This Pool, consisted of offi­
cers borrowed from the Indiait Civil 
Service Cadres of the provinces and 
also other officers taken from the 
Central Services. Officers so borrow­
ed and appointed to the Pool were 
intended to remain more or less per­
manently in service ut the Centra 
and the tenure sysj^rt  ̂ was not appli­
cable to their case^jr

A breakdown in the tenure system 
had already commenced in 1908 be­
cause the Centre's demands had in­
creased beyond the permissible pro­
portion. War and postwar conditions 
further aggravated this factor. With 
the departure of European and Mus­
lim Indian Civil Service officers 
after the transfer of power, the man­
power situation deteriorated very 
seriously with the result that the ten­
ure system with regard to Indian 
Civil Service/Indian Administrative 
Service officers had to .be temporari­
ly suspended. Steps are now being 
taken to restore the system as far as 
practicable.

After independence it was neces­
sary to create an Indian Foreign Ser­
vice for manning India’s Diplomatic 
Missions abroad and related posts in 
the External Affairs Ministry. For 
this purpose many officers were se­
lected from the State cadres of the 
Indian Civil Service and have been in 
contyinuous employment in posts in 
the Foreign Service. Most of them 
will eventually be permanently second­
ed to the Foreign Service and there 
should ordinarily be no question of 
their being returned fb the State 
cadres. ^

A statement showing the names of 
Indian Civil Service/Indian Admin- 
istftative Sttrvice officers taken from 
the States who are now serving in 
the Govemmemt of India, together 
with particulars of the posts held by 
them from time to time and the 
periods of their appointments, is being 
prepared and will be laid on the
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table of tbe House as soon as possi­
ble.

<b) and (c). Despite the official 
suspension of the tenure system, the 
exchange of officers between the 
States and the Centre has continued 
as far as circamstances have permit­
ted. The fallowing statement gives 
the number of i. dian Civil Service/ 
Indian Administrative Service offir 
cers brought to the Centre during the

last few years these returned to 
the State Cadres:—

Officers brought 
to the Centre.

Officers returned 
to the Stateŝ

1943 19
1949 i8
1950 II
I95I 11
1952 27
1953 27

108 PSD.




